209

BEFORE THE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH AT NEW DELHI
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH AT NEW DELHI

O.A. No. 1203/ 2024

IN THE MATTER OF

News Item titled "Notified Aravalli forest portion sold for mining" appearing

in the Times of India dated 15.09.2024.

REPLY ON BEHALF OF RESPONDENT No. 2 BY VIJENDER SINGH,

IFS, DEPUTY CONSERVATOR OF FORESTS, MAHENDERGARH

MOST RESPECTFULLY SHOWETH:

1.  That present reply is being filed by Vijender Singh, Deputy
Conservator of Forests, Mahendergarh, who is authorised and

competent to file reply on behalf of Respondent No.2.

Z. That MOEF&CC, Government of India vide letter no. 8-22/2020-FC
dated 27-10-2022 on the basis of recommendations of the Forest
Advisory Committee accorded In-Principal approval/stage—|
clearance for diversion of 130.75 sq. Kms. of Forest Land in favour
of User Agency namely Andaman Nicobar Island Integrated
Development Corporation (ANIIDCO) for sustainable development in
Great Nicobar. Copy of In-Principal approval/stage—| clearance

dated 27.10.2022 is annexed as Annexure-R/1.

o That Additional Chief Secretary, Forest, Wild Life & Environment
Department, Haryana wrote to Deputy Commissioners, Gurugram,
Nuh, Rewari, Mahendergarh and Charkhi Dadri Districts vide letter

no. 3388-Ft-1-2022/7355 dated 24-11-2022 that A&N Administration /%v/
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is in need of an area of about 262 Sq. Kms. of non-notified forest
land in the State of Haryana for taking up Compensatory
Afforestation (CA). In said letter, abstract of identified land were also
mentioned. It was also requested to direct BDPOs to pass resolution
of villages under their jurisdiction as Administrators of the Panchayat
to enable the State Government to declare these areas under the
ownership of Gram Panchayats as ‘Protected Forests’. Copy of letter
dated 24.11.2022 of the Additional Chief Secretary to Govt of
Haryana, Forest & Wildlife Department, Chandigarh is annexed

herewith as Annexure-R/2.

That on 09-01-2023, Gram Panchayat, Rajawas passed a resolution
with khasra nos. to be notified as Protected Forest. Copy of
resolution dated 09.01.2023 passed by Gram Panchayat, Rajawas is

annexed as Annexure-R/3.

That the resolution given by Gram Panchayat, Rajawas was
submitted by BD&PO, Satnali to Deputy Commissioner,
Mahendergarh vide letter dated 24-01-2023. Copy of letter dated
24-01-2023 submitted to the Deputy Commissioner, Mahendergarh,

at Narnaul is annexed as Annexure-R/4.

That the DC, Mahendergarh forwarded the resolution to DFO,
Mahendergarh vide letter no. 10701 dated 22-03-2023 for further

necessary action, copy of which is annexed as Annexure-R/5.

That the DFO, Mahendergarh further submitted the report along with
resolutions and with other relevant documents, notification drafts

and khasra nos. details to Chief Conservator of Forests, South

©
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Circle, Gurugram vide letter no. 1934 dated 31-03-2023, copy of

which is annexed as Annexure-R/6.

8.  That after the due consideration, in total 506.33 Acres area of village
Rajawas Tehsil Satnali was declared as Protected Forest by
Haryana Govt. Gazette (Extraordinary) vide No. 110-2023/Ext. on
20™ June, 2023. Thus, the status of the land is as per the above
notification is "Protected Forests". Copy of Gazette Notification dated
20.06.2023 is annexed as Annexure-R/7.

PRAYER
In view of the submissions it is, therefore, prayed that the

above reply may kindly be taken on record.

=

Date: 0§.11.2025 (Vijender Singh, IFS)
Place: Mahendergarh Deputy Conservator of Forests,
Mahendergarh,

(for Respondent No.2)

VERIFICATION
Verified that the contents of para no.1 to 8 of the reply are true and

correct to the best of my knowledge and information derived from the

official record. Nothing material has been concealed therein.

b

Date: 0".11.2025 (Vijender Singh, IFS)
Place: Mahendergarh Deputy Conservator of Forests,
Mahendergarh,

(for Respondent No.2)
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH AT NEW DELHI

O.A. No. 1203/ 2024

IN THE MATTER OF

News Item titled "Notified Aravalli forest portion sold for mining" appearing
in the Times of India dated 15.09.2024.

AFFIDAVIT

I, Vijender Singh, IFS, Deputy Conservator of Forests, Mahendergarh do

hereby solemnly affirm and state as under:

1. That | have been authorized representative of the Respondent No.2
in present case. | am well conversant with the facts and
circumstances of the case therefore, | am competent to swear this
affidavit.

2. That | have read the contents of accompanying reply which has

DEEONENT
VERIFICATION

Verified that the contents of above affidavit are true and correct to

been drafted under my instructions.

3.  That annexures are true copy of their originals.

my knowledge and on the basis of information derived from the Official

record which | believe to be true and no material fact has been concealed

therein.

e v e
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Annexure-R-1

Government of India
Ministry of Environment Forest and Climate Change
(Forest Conservation Division)
L3227

[ndira Paryavaran Bhawan,

Aliganj, Jor Bagh Road,

New Delhi-110003

Dated: 27™ October, 2022

To,

" e . . .
! " Commissioner cum Secretary (Environment and Forests),

Jnion Territory Administration of A&N Islands,
Port Blair.

Subject: Proposal for diversion of 130.75 Sq. Km of forest land (121.87 Sq. Km of forest
land and 8.88 Sq. Km of deemed forest land) in three phases under Section -2 (ii) of
Forest (Conservation) Act, 1980 in favour of Andaman and Nicobar Islands Integrated

Development Corporation (ANIIDCO) for sustainable development in Great Nicobar-
regarding,

Madam/Sir,

I'am directed to refer to Andaman & Nicobar Islands Administration’s letter o, PCCF/FCA/
325/Vol.1/249 dated 07.10.2020 for seeking prior approval of the Central Government under
Section-2 of the Forest (Conservation) Act, 1980, and to say that the said proposal has been

examined by the Forest Advisory Committee constituted by the Central Government under
Section-3 of the aforesaid Act.

After careful examination of the proposal of the UT Administration and on the basis of the
recommendations of the Forest Advisory Committee, and its acceptance by the competent
authority in the Ministry, In-principal approval/Stage-I Clearance of the Central Government
is hereby accorded for diversion of 130.75 Sq. Km of forest land (121.87 Sq. Km of forest
land and 8.88 Sq. Km of deemed forest land) in three phases under Section -2 (ji) of Forest
(Conservation) Act, 1980 in favour of Andaman and Nicobar Islands Integrated Development
@ocporation (ANIIDCO) for sustainable development in Great Nicobar subject to fulfillment
" of the following conditions:

"4 1. Legal status of the diverted forest land shall remain unchanged,
2. The UT administration shall submit a detailed CA scheme along with the site
suitability certificates and kml files of the proposed CA sites on non-notified forest
land in the State of Haryana in conformity with the guidelines issued by the Ministry.

“The sites will be inspected by the IRO concemed. In case these areas in Haryana do
f not fulfill CA norms, the areas for CA may be identified on DFL in Madhya Pradesh

. o States adjoining to NCR;
4” 3. The non-forest land identified for CA shall be transferred and mutated in favour of the
e Forest department and notified by the State Governments concerned as RF under
Section - 4 or PF under Section-29 of the Indian Forest Act, 1927 or under the relevant
Section(s) of the local Forest Act before Stage-II approval. A copy of the Notification
shall be submitted along with the compliance of Stage-1 approval;
4. The land identified for the purpose of CA shall be clearly depicted on a Survey of

®
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Yol topo-shet of 1:30,000 soale and uploaded on ¢-Green wateh pottal |
3. The UT Administration shall issue the fhnal notifteation of the Wildlife Sanotuar ',?’ »
Leatherback Turtles in Little Nicobar (1378 sq. ki), Megapode in Manohal (1,29 &,
fau), and Corals i Meroe Ikand Q.73 8q. k), for conservation of these apeotes, the
10 natifications for which have been published an 21,04.2022
O The sctivigwise detail of the mitigation messures along with the eost estimates and

B2 plan of axecution of the Environment Management Plan (EMP) shall ba submitted

Sefore the Stage-ll approvaly

7. The UT achministration shall ensure that all the statutory elearances under various Acts,

i‘:‘t\ guidelines, and court arders are abtained before handing over the farest land to
UNY ageney;

8. UT administration and User Agency shall ensure the implementation of all Judgements
rehated to the Andaman & Nicobar Islands including the order dated 07,05,2002 {ssued
By the Hon'ble apex court in view of the recommendations of Prof Shekhar Singh;

2. The UT Administration and the Department of Tribal Affuirs, Andaman and Nicobar
Islands shall ensure that the interests of aboriginal tribals living in this area are
protectad o the highest ondery

10.Mangrove plantations & their maintenance (as part of the CA or as a special CA
program) shall be taken up at the cost of the User Agency by the UT Forest
Department wherever passible on the coast of Great Nicobar Island and adjoining
areavfislands falling in the landscape;

11.An amount of Rs. 304342 crores and Rs. 628.60 crores will be earmarked for
implementation of EMP during the construction phase and operation phase
respectively as propased by the UT administration;

12 Biodiversity Conservation / Management Plan for the Great Nicobar Island ecosystem
will be prepared by the UT administration in consultation with WII, ZSI, BS], and
ICFRE. Species-specific conservation plans will be Prepared to safeguard the interest
of crtical taxa and their habitat. In addition to the conservation plan for critical eco-
system and taxa namely Leather Back Turtle, Nicobar Megapode, and Coral Reefs, the
Selt Water Crocodiles and Mangroves will also be a part of the plan to conserve the
species and their habitats. The Plan along with the areas proposed for diversion shall
also include the alternate sites identified for the conservation of different rare and
endangered species. In case of funds in addition to Rs. 112 crores earmarked and kept
for Biodiversity Conservation/Management Plan in the Environment Management
Plan are required the same will be provided by the user agency. The plan including
species-specific plans will be submitted to the Ministry duly approved by the UT
Administration before approval of Stage-II;

on will establish base
camps in the nesting beaches in Little Nicobar Island, Great Nicobar Islands, and other
nesting sites in the Islands, and a long-term monitoring program will be put in place to
monitor the nesting beaches and to understand the long-term trends in nesting and
reproductive efforts will be carried out;
14.The UT administration shall ensure that the rivers
disturbed or damaged on account of the project activities. Moreover, wherever needed
soil and moisture conservation will be done for which funds will be made available by
the user agency;

15.0ut of the total area proposed for diversion, 65.99 sq, km area Will be the area for the
Green development where no tree felling is envisage

d. In exceptional cases if tr
required to fell in this area, separate permission for tree fellin d fom

the Department of Forest Andaman and Nicobar Administratj

and other sources of water are not

g shall be obtained from
on;

©
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OrdersProf. Shekhar Singh's recommendations and the detailed plan for the
Esposal of the forest produce shall be submitied;
17.Th mitigative measures i
suggested in the EIA and the EMP so prepared or as
?'ss&ndbymmwnmmmmmwmmmsmu
80 2t the cost of the user agency;
Bmm&ch;e_cz}&momemomenmm:amw
R"’F “&mml_-ifnmmshnmmmemeisnotmytomd
igumst the provisins of te Wildiife Protection AL1972. A detailed
19 ‘m{tml’%ldshllbcmhnimd.
-T_hemmdcrdnmwmbedunumdmdfmoedmk&pothcmﬁee&om
©-Looking into the diversion of large forest land in an ecologically sensitive area, it is
pertmcnt o have a longtem monitoring mechanism to cosure that wildlife
consarvation mitigation measures, safeguards in the interest of the local community,
compensatory afforestation, compliance of conditions of the environmental clearance,
CRZ conditions besides keeping a waich on the requirement of any further mitigations.
ch:ngthsyuewaﬂigh-kvdmmniﬁte,oo—tumhmwi&pmjeadmﬁonwim
ah;meﬁnﬂmgsmtﬁom&epmjecgmm‘ningmnpemtmdwqumﬁﬁed
peqiekxpanaspumnmtmmﬁusmdwhﬁwsoflnmgmedkegioml
OmceofmelﬁnMS,NodaIOEw(FCA)A&lehnd&mnﬁwsofWH,BSI
and ZSI on ex-officio besis shell be constituted. The Terms of Reference and the
constition of the Commitee shell be finalized by MoEF&CC. The
zons‘decision of the Committee shall be binding upon the User agency
21.Forest land will be handed over only after the required non-forest land for the project
s banded cover to the user agency;
22.The cost of compensatory afforestation at the prevailing wage rates as per the
compensatory afforestation scheme and the cost of survey, demarcation, and erection
of permanent pillars if required on the CA land shall be depasited in the account of the
Naztional Anthority of concern State for implementation of the CA Scheme. The CA
il be maintsined for 10 years. The scheme may include appropriste provisions for
A anticipated cost incresses for works scheduled for subsequent years;
-~ 23.The User Agency shall transfer the fonds towards the cost of Net Present Value
Z o s (NPV) of the forest land being divertsd wnder this proposal from the User in
2\ B cordance with the MoEF&CCS guidelines dated 6.01.2022 resd with guidelines
/’ dated 19.01.2022;
< 24 At the time of payment of the Net Present Value (NPV) at the present rate, the user
agency shall fumnish an undertsking to pay the additional amount of NPV, if so
determined, as per the finel decision of the Hon’ble Supreme Court of India;
25All the funds received from the user agency under the project shall be
transferredideposited in the CAMPA  account omly through  e-portal
W.wmmmmlwmmmwmmu
accepted as compliance of the Stage-1 clearance;
26.The complete compliance of the FRA, 2006 shall be ensured by way of a prescribed
27.Usex agency shall afforest blank and degraded patches located within the forest land
proposad to be diverted which are not required to be utilized for activities related to
the project as per the approved land use plan; ]
28.mwyofm&mmhdﬂnﬂbeamﬂydtmumtedm!hegmund

@
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at the project cost as per the directions of the concerned Divisional Forest Officer;

29.The layout plan of the proposal shall not be changed without the prior approval of the
Central Government and the forest Jand shall not be used for any purpose other than
that specified in the proposal;

30.The forest land proposed to be diverted shall under no circumstances be transferred to
any other agency, department, or person without prior approval of the Central
Government;

31. No labour camp shall be established on the forest land;

32.User agency shall provide firewood preferably alternate fuel to the labourers and the
staff working at the site so as to avoid any damage and pressure on the adjacent forest
areas;

33.Forest land shall not be used for an ose other than that specified in the proposal;

- SSeseu=34.The user agency shall submit the )c;t?a?tzrly self-compliance preports in respect of the

above conditions to the MoEF&CC, the concerned Regional Office of the Ministry,
and the High-Level Committee regularly;

35.Violation of any of these conditions will amount to a violation of the Forest
(Conservation) Act, 1980 and action would be taken as per the extant Acts/Rules and
MOoEF&CC Guideline.

36.Any other condition that the Ministry of Environment, Forest and Climate Change
may stipulate from time to time in the interest of conservation, protection, and
development of forests & wildlife; and

37.The UT Administration and user agency shall comply with the provisions of all Acts,
Rules, Regulations, Guidelines & Hon’ble Court Order (s) as applicable to the project;

After receipt of the compliance report on above-mentioned conditions, the proposal will be
considered for final approval. Transfer of forest land to User Agency shall not be effected
prior to the issue of final approval.

Yours faithfully

R
(Sunect Bha%&‘v&}}
Assistant Inspector General of Forests

el Ty

1. PCCF & HoFF, Andaman & Nicobar Islands Administration, Port Blair,

2. Pr. Secretary (Forest)/PCCF/Nodal Officer (FCA), Govt. of Haryana, Chandigarh.

3. Pr. Secretary (Forest)/PCCF/Nodal Officer (FCA), Govt. of Madhya Pradesh, Bhopal.

4, Regional Officers, IROs, Chennai/Bhopal/ Chandigarh.

5. The Nodal Officer (FCA), O/o PCCF(HoFF), Andaman & Nicobar Islands
Administration, Port Blair

6. User Agency [Andaman and Nicobar Islands Integrated Development Corporation
(ANIIDCO)].

7. Monitoring Cell, Forest Conservation Division, MoEF&CC, New Delhi

8. Guard File



ANNEXURE-R-2

Government of Haryana
S Department of Rorest & Wildlife Preservation
o New Secretarviat Building Haryana, Sector17, Chandignrh-160017 -

No.! 3333-‘%%—2#&3—/*;35({ Dated: QY |1:202.2
From
:\\ddilimml Chiel Seeretary to Government of Haryana,
Forest & Wildlie Department,
Chandigarh.
e 30

The Deputy Commissioners,
Gurugram, Nuh, Rewari, Mahendergarh, Charkhi Dadri Distriets.,

Sub: MutationEntry in Revenue Records of Panchayat land in favour of Forest
l\‘par:rmem notified under Special Section 4 & § of Punjab Land Preservation Act,
1900 in villages( as per attached list)

WRRRR

The Secretary (EQF) AQN Administration Port Blair submitted a proposal under Forest
(Conmservation) Act, 1980 for diversion of 130.75 sq. Km, area of forest land for sustainable
development of the strategically important Great Nicobar Island as envisaged by NITI
Aayog. The Ministry of Eaviromment, Forest and Climate Change (MoEF&CC), Government
of India has examined the proposal and requested the UT Administration to explore the
possibilities to identify the land forCompensatory Affarestation (CA) on non-notified forest
areas instead of degraded forest lands preferably in forest deficit states like Haryana, Uttar
Pradesh and provide the details of CA Schame for such type of land with KML file for
carrying out CA towards this instant proposal to the ministry. In view of the aforesaid
dicections of the MOEF&CC, AQN Administration is in need of an area of about 262 Sq. kin,

- _souble of 131 sq. km.) of non-notified forest land in the State of Haryana for taking up

Compensatory Afforestation (CA).

-

2. As per judgement of Hon'ble Supreme Court dated July 21, 2022 in Narinder Singh &
Ors Vs Divesh Bhutani & Ors;[Civil Appeal No. 10294 of 2013] [Civil Appea! No.
$454/2014); [Civil Appeal No. 81732016 [Givil Appeal Na. 110002013 Writ Petition
(Civil) No. 10082021%:[Writ Pettion (Civil) No. 10312021];[Writ Petition (Civil) No.
1320:2021) the lands coverad by the special orders issued under Section 4 of PLPA have all the
wrappings of forest lands within the meaning of Section 2 of the 1980 Forest Act and, therefore,
the State Government or competent authority cannot permit its use for non-forest activities
without the prior approval of the Ceatral Government with effect from 25th October 1980

©)
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3. Chi s

sk 20;\:3{ Conscrv‘alor ol Forests  South Circle, Gurugram vide letter No. 1154 dated

Sclctk;n 4-&“8 bu\bn)mtcd preliminary details, identifying the non-forest land under special
, 3 of PLPA 1900, Aravalli Plantations ete. in the Districts of Mahendergarh,

Rewari, Gurugram ang

Mewat-Nuh, The abstract of identified land is as per below:-

WW Present legal status of the area ]
!| l)'S(r“:l Vi"ngcs [ —— —Y— — ——— —— - = I
i PLPA Aravali Pahad in Revenue | Total Land |
| Section l’.lantmion Record/Panchayat | (inla.) ‘
4&5 (in Ha,) Land ;
G |
0 n ‘
Ia.)
Mahendergarh | 45 565 8487 - o 9052
Rewari | g 718 2571 |43 3753
Gurgram |12 35— 1304 329 3009
—
Nuh 64 2655 5674 2318 10647
— ]
Grand Total 139 315 18036 3110 26461
(264.61 sq
L ] km)

List of 139 villages are attached as Annexure-1.

4. The identified land as detailed at Para 3 above is mainly under ownership of
Panchayats/community. However, detailed ownership,

Khasra No. etc. need to be ascertained
from the Revenue Department, for which direction have been issued to CCF (South Cirelc),
Gurugram vide letter No. 1154 dated 17.08.2022 to further follow up witt

h the Revenue
Department officials (Annexure-II).

P The draft KML files of the identified land have been prepared by CCF (South Circle),
y Guru‘gram. The draft KML files have been shared with the respective departments for further
\ necessary action. These KML files are tentative based on preliminary data. The proposcd arcas
include contiguous land patches of Forest Areas (Aravali Plantation, PLPA) along with other

land owned by Panchayats viz. Gair Mumkin Pahad, Bhood, Banjar Kadeem.

6. In this regard, Ministry of Environment Forest and Climate Change, Govt. of India vide
letter No. 8-22/2020-FC dated 27.10.2022 has on the basis of recommendations of the Forest
Advisory Committee (FAC) in-principle/Stage-1 clearance of the Central Government has been
accorded for diversion of 130.75 Sq. Km of forest land (121.87 Sq. Km of forest land and 8.88
Sq. Km of deemed forest land) in three phases under Section-2 (ii) of Forest (Conservation)
Act, 1980 in favour of Andaman and Nicobar Islands Intcgrated Development Corporation

(ANIIDCO) for sustainable development in Great Nicobar subject to Mulfillment of the
conditions.
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y A Government of Haryana has already conveyed “in principle” approval for undertaking

Compensatory Afforestation on such identified land as per provisions of Forest Conservation
Act, 1980.

8. The identificd land falls under special section 4 and/or 5 of PLPA/Aravalli
Planlalion/Pahad. Therefore, it would be appropriate to utilize this land for afforestation
pul:pqscs. Accordingly, it is requested to direct the BDOs to pass resolutions of villages under
their jurisdiction as Administrators of the Panchayats to enable the State Government to declare
these areas under the ownership of Gram Panchayats as ‘Protected Forests’, so that the
Plantations, Biodiversity and Natural Resources are conserved in this arca.

9. ‘ Deputy Commissioners are also requested to hold meetings urgently with concerned
PFOs and BDOs so that aj] resolutions are furnished to Government latest by 30" November,

2022.
/ /Mi—
mﬁ?\(_lpmr Sccretary,
for Additi tef Secretary to Government of Haryana,

Forest & Wildlife Department, Chandigarh.a&~
Eindst. No.2388 -Ft- ) - 257 2[7355 Chandigarh, dated Qy-)}.2022.

1. Financial Commissioner and Additional Chiel Secretary 1o Government of
Haryana, Revenue and Disaster Management Department, Chandigarh.

2. Additional Chief Secretary to Government of Haryana, Devclopment &
Panchayat Department,
3. Principal Chief Conservator of F orests (HoFF), Haryana, Panchkula.
4.  APCCF-cum-Nodal Officer, FC, Haryana.
5. CCF, South Circle, Gurugram.
6. DFO- Gurugram, Mahendergarh, Nuh ,Rewari, Charkhi Dadri with a direction
to share .kml files of these areas with the BDOs urgently.
(_/D /n«MIL
G)o/ q:‘-j-’—jip r Sccretary,
: A for Additional Chief Secretary to Government of Jaryana,
R \J A Forest & Wildlife Department, Chandigarh.,
W
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Department notified under Social section 4&5 of PLPA, 1900 in village.
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Mutation/Entry in Revenue Records of Panchyat land in favour of forest
evelopment notified under Special Section 4&S of PLPA] 1900.
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ANNEXURE-R-7

Hargana Gouernment Guazette

EXTRAORDINARY
Published by Authority
© Govt. of Haryana
No. 110-2023/Ext.] YUSITG, HITAAR, fa&ie 20 S, 2023
(RIS 30, 1945 D)
faamrh aRf¥rse
D fawar awg TS
ANT-1 srferfras
BT TEI |
AR AT
Do Tl |
ARLI grfea faeamE
1. SIERIET HRAT HTodMTo 36 / Bodlo16 /1927 /€029 /2023, faAId 20 S[A, 2023— 441484

- e # aftfa Rt Aewsre @1 1 &1 WA a9 & wu § Giftd B I |

2. SIERIET W& HlodlTo 37 / Bodo16 /1927 /€030 /2023, f&HH 20 T, 2023— 485—486
Tt A @ 4 B WRERT 99 & w9 § 9T 4 W) @S q«>1 S U
gell 3ffe BT AR BNt el IR |

3. SIERIET W& HlodlTo 38 / Bodo16 /1927 /€032 /2023, f&HIH 20 T, 2023— 487—488
e # aftfa fre Agwve @1 4 R AR 89 dtel R g9 v |

ART-IV gfg—udl, g: yere den yfaeemus
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HAT—111
FRIOT WeR
qafaRvT, 99 U4 q=yoid fadmT

CIESCR
ol 20 S, 2023
AT BlodMo 36 / Bolo16 / 1927 / €029 /2023 — AR a1 IR, 1927 (1927 BT B=1a AT 16),
P GRT 29 P IYLRT (2) & AT UST IULRT (1) RT USd THKIAT BT YAN FRA gY, SRAON & qoJUTA,

® IUGH o] BT i~

g

| Rrem st g B M & o1 faaRor e
e BEaE | el /gRAe TR | fer TR T
ST afed THs |
1 ARG KRR f&Rar 14 172 686.62
173
174
175
176
177
178
179
180
181
182
183
184
185
186
187
188
189
190
191
193
194
195
196
93// 11-25
94// 11-25
95// 2-5
73// 11-13
73// 21-23
2 | e EEIC oI 27 1 419.33
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HARYANA GOVERNMENT
ENVIRONMENT, FORESTS AND WILDLIFE DEPARTMENT

Notification
The 20th June, 2023

No. S.0. 36/C.A.16/1927/8.29/2023.— In exercise of the powers conferred under sub-section (1) read with
sub-section (2) of section 29 of the Indian Forest Act, 1927 (Central Act 16 of 1927), the Governor of Haryana hereby
declares the land described in the Schedule given below to be protected forests to which the provisions of Chapter IV
of the said Act shall be applicable, namely:-

Schedule

Serial
Number

District

Tehsil

Village with

Description of field

Hadbast No.

Khasra/
Rectangle No.

Killa No.

Total Area
in Acres

1

Mahendergarh

Satnali

Digrota 14

172

173

174

175

176

177

178

179

180

181

182

183

184

185

186

187

188

189

190

191

193

194

195

196

93//

11-25

94//

11-25

95//

2-5

73//

11-13

73//

21-23

686.62

Mahendergarh

Mahendergarh

Balana 27

419.33
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Serial District Tehsil Village with Description of field Total Area
Number Hadbast No. | Khasra/ Killa No. in Acres
Rectangle No.

173
174
176

26 Mahendergarh Satnali Rajawas 91 506.33
26

92

93

94

95

96

97

98

99

100
101
102
103
104
105
106
107
108
109
110
111
112
113
114
115
116
117
118

119/2

120
124

VINEET GARG,
Additional Chief Secretary to Government, Haryana,
Environment, Forests and Wildlife Department.

10434—L.R.—H.G.P., Pkl
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WRT-III
BRI TWRPR
TYTaRoT, 99 UG d=goild fa¥mT

RIESCEI
ot 20 S, 2023

HE&AT PTodfTo 37 / Bodlo 16 /1927 /o 30 /2023~ Ifh, ERATN ISR, YATERYT, a9 Ud q=yoig fam,
IR HE&T HlodTo 36 / Bodlo 16 /1927 /o 29 /2023 f&ATH 20 A, 2023 ERT IGH Held Al H
gifa Hfug a7 o doR A, RA a9 AR, 1927 (1927 BT H<1g JRATH 16), BT &RT 29 & Fef
Wigd a9 & w9 #§ 9ifd a1 TS T

eIy, 31, Jaa AFIH P ORT 30 §RT Uacd TGl BT FIRT R gY, SRATN & AU, $HD
ERT—

(@) Taa GRT a1 | Far IH WR TS AT IR Y T &l BT 59 MR & 70 H TH1eH
1 fafr & e @ifda o=a €

(@) S SIRRGEAT & Iod H UHeH @ [ § 0 99 31 @l & ford Sad wxfard a5 &l 978 v
g T AT BT aRd ® P Saq g R IR-IRer afhal & @i oiteR, It aIg g Sad
A & SR Mefrad &1 S 3R

(M S fAfY | Jor gated oy & foly UeR Wiee, I AT ddhel—diadd Bl Sar Jrar f&ar v
g9 H BN a1 SUS P YhAd PR AT B fAFHOT Ufshar & sr=id o 31eran 8 qeil S
SRS a1 # fhed A @1 WA, w9, Y AWE B U A1 f5N o vae @ o dred a1 9%
FA BT Afifig F=d € |

faefra 7=,
R g fed, BRI WHR,
YITERYT, I Q4 gl 4T |
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HARYANA GOVERNMENT
ENVIRONMENT, FORESTS AND WILDLIFE DEPARTMENT
Notification
The 20th June, 2023

No. S.0. 37/C.A. 16/1927/S. 30/2023.— Whereas, vide Haryana Government, Environment, Forests and
Wildlife Department, notification No.S.O. 36/C.A. 16/1927/S. 29/2023, dated the 20th June, 2023 certain forests and
wastelands mentioned in the Schedule appended thereto have been declared to be protected forests under section 29 of
the India Forest Act, 1927 (Central Act 16 of 1927);

Now, therefore, in exercise of the powers conferred under section 30 of the said Act, the Governor of Haryana
herebys;

(a) declares all trees standing or planted in or upon said protected forests, to be reserved with effect from the
date of publication of this notification in the Official Gazzette;

(b)  closes the said protected forests for a period of thirty years from the date of publication of this notification
in the Official Gazzette and further declares that all rights of private persons, if any, over the said land
shall be suspended during the said period; and

(c)  prohibits from the same date and for the aforesaid period, the quarrying of stone, or the burning of lime
or charcoal, the collection, or subjection to any manufacturing process, or removal of, any forest produce
in any such forest, and the breaking up or clearing for cultivation, for building, for herding cattle or for
any other purpose, of any land in the said protected forests.

VINEET GARG,
Additional Chief Secretary to Government, Haryana,
Environment, Forests and Wildlife Department.

10434—L.R.—H.G.P., Pkl.
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WRT—III
BRI TWRPR
TYTaRoT, 99 UG d=goild fa¥mT

RIESCEI
ot 20 S, 2023

HEAT PTodfTo 38 / Bodlo 16 /1927 /o 32 /2023~ Tfh, ERATN ISR, YATERYT, a9 Ud q=yoig fawm,
SIERTAT H&T HlodTo 36 / Bodlo 16 /1927 /o 29 /2023 f&AIH 20 T, 2023 ERT IGH Hel™d Al H
IoeiRad BT 99 qAT FoR qfH, IRAT a7 SMRATH, 1927 (1927 BT Bl ARTIH 16) BT GRT 29 & 3l
Wigd a9 & w9 #§ 9ifa a1 TS T

SAfeTy, 319 MR 99 AT, 1927 (1927 BT H1g AT 16) BT &RT 32 GRT Ued IR BT
TIRT &R gU, BRAVM & ISJUTd, §9d §RI, Jaiad STERgaT & i faffde & 4l w® arg 89 drel
fr=iferRaa e a9 €, et —

fram

1. i W A, W 99 Aoed, Rrad W A Red &, & doqdd SRV 99 Avsd IfaRT &l g4
forRaa orgwfd & a1 Saq WRfEa a7 & 5 Y vaow & ford, 3R oo W &1 foeft ge7 qen
AR AAds! BT BT Fal, IR Tal, FuRafid &l BT 31l gS ol |

2. Brg |l A, TN gH W H=E ugell ST TS TR SO, IWH B oy T8I o SR, @RI
TEI AT b TSI IWAT| JAMY, g I AUSA IMPRI Y3 B WAT AT BT AR DI
AR & FhaT © |

3. iz 1 A, VAT 4 IR G, gell I1 SHRAT AIdbs! Bl AT Fal RTRIT 3FdT T Jooidiord el
BT |

4. B ¥ A, I Avsd ARTHRI T I/ WIIEHA U H AT U oy {997 =14 281 i
qAT SR T8 |

5 Pl ¥ A 99 Aved ARTHRI F AT I [y 971 Sad g iR RIBR 81 B, el 781
FCRAT 3R 7 & AB{el TebST |

6.  d9 WIS JMUBNI Ig FHREd B @ ford fh AR TSl sirar a= Iusl fAffigdsd ura &1 T8
g, ol ot 99 R U a9 § A Aarell O @1 B AR Ads! 1ar 99 SuSl BT FRIeTr d
T B |

fasia T,
IR g Afd, ERATT IRER,
ITaRoT, 99 Qd aIsig {9 |
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HARYANA GOVERNMENT
ENVIRONMENT, FORESTS AND WILDLIFE DEPARTMENT
Notification
The 20th June, 2023

No. S.0. 38/C.A. 16/1927/S. 32/2023.— Whereas, vide Haryana Government, Environment, Forests and
Wildlife Department, notification No.S.O. 36/C.A. 16/1927/S. 29/2023, dated the 20th June, 2023 certain forests and
waste lands mentioned in the Schedule appended thereto have been declared to be protected forests under section 29 of
the India Forest Act, 1927 (Central Act 16 of 1927);

Now, therefore, in exercise of the powers conferred under section 32 of the said Act, the Governor of Haryana
hereby makes the following rules applicable to all lands specified under the aforesaid notification, namely:-

RULES

1. No person shall cut, fell, saw, convert or remove any tree and timber for any purpose, whatsoever, collect
or remove any forest produce from the said protected forest without the prior permission in writing of the
Divisional Forest Officer in charge at that time of the Forest Division in which such land is situated.

2. No person shall herd, pasture, graze or retain any cattle on such land. However, the concerned Divisional
Forest Officer may permit grazing by a limited number of cattle.

3. No person shall set fire to grass, trees or timber or kindle a fire on such lands.

4. No person shall cut and remove grass without obtaining a permit from the Divisional Forest Officer or
his authorized representative.

5. No person shall hunt, shoot or fish on the said land without obtaining a permit from the Divisional Forest
Officer.

6. The Forest Officer may examine any timber or forest produce passing out of such forest at any time to

ensure that the timber or the forest produce has been lawfully obtained.

VINEET GARG,
Additional Chief Secretary to Government, Haryana,
Environment, Forests and Wildlife Department.

10434—LR.—H.G.P., Pkl.



